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/

' shri ¢,K.Sinha, counsel for thegpplicant, .

'Héérd‘the learned ébunsel for the égplicant on the

questioh of admission. Admit. Issue notices to the respon-

‘dents to £ile their reply within four weeks from today.

Rejoinder, if\any, may be filed within two weeks thereafter,

Requisites to pe filed within a week. )

'List on 21.02.1997 before the Registrar for comple-

f p1 adings, , ' e
(L. Purkayastha) : . : - - z\/E/b; hag

‘Member (J) Member (A

None for the parties, Notices were issued

LS

ﬁo'the_respondents on 30.12.1997. SRs are stibl awaited.

- Due to efflux of time notices upon the respondents _ue.
deemed to have been served under order 5 Rule 19A) of

. CPC. Put up on 20.3,1997 for filing

_( s,F.Sinhe )
Dy. Registrar I/c

rNone for the applicant, Mr.D,G.Dastidar, Jr,
counsel to Mr. Gautam BoSe, learned counsel
éppears for the respondents, No W/sls yet been

filed, Put up on 3.5.1997 for 'filing W/s. " M

. . 7 : ( S.P.S
' '~ Dy.RegiStrar I/c




4/5.5,1997 None for the applicant. Mr.D,G.D3stidak,

Jr, counsel to Mr. Gautam Bose, Sr. Counsel appears,Hq‘”

for the‘respondéhts. The learn¢d counsel for the
ijgu, responéents Suhmi£5=thatMW/s-is~ready and it will

. y "be filed during the course of. the day, In the
d%éﬂ iﬁﬁ;g%y circumstances, let this case be listed on 12.5.1997

%zzjégié;ym@/ for filing W/s as a‘laét ?hance;i <z;%%§;3§v&s///;y

o e _ _
(g - e
Ve g1 | ( 8. P.Sinha ))
MPS, _ Dy.Registrar| I/c

v5(12.5;}997 None for the parties.'W/s’has péen filed jon
' behalf of the respondents no.l to &. No W/s has yet

been filed on behalf of the pvt. respondents,  Fut

up on 5.,6,1997 for £iling W/s on behalf of the pvt.

respondents and féjoinder if any as @ last chance.

FANY

' ) ‘ ' ' ' . » ( ek o i nha
MPS, ' Dy.Registrar I/c.

6/5.6.1997 . None for the applicant., Mr.D.G.Dastidar,|Jr.

/s

~COunSeL to Mr. Gsuta@m Bose, Railwdy Counsel appedrs
for the respondents. W/s has been filed on beh@lf of v
the official respondents no.l to 4. No W/s has yet
( ) been filed Bﬂ beh%lf bf the pvt. respondehts no.t to 8
though sufficient time was giﬁen therefore, In the
circumsténces, let it be listed before the Hon'ble Bench
for direction on 16,7.1597. However, the applicant shall

vy

be at liberty to file rejoinder, if @ny.

t

2 . - ("5 pEinha )
MPS, : ‘ : Dy.Registrer I/c
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: 3/16.07{9?\’5" " Shri G Bose, counsel for the respondents.
. ’

7\.

W/s has been tiled on behalf of the respondents
no., 1 to 4 but no W/s has been filed on behalf of tha
';private reSpondents. Four ‘weeks further time is allowed
for the same. Rejoinder may be filed within two weeks

. (.
thereatter.\~ ‘ ) .
s L ' List ofi 02109.1997 for direction. g§~
‘ . (V .N.Mehrotra)
SKJ | ' . ' 4 vice-Chairman

8/02.09,27 ' W/s has not been filed by the private respondents

The appllcant ‘is allowed three weeks further time to file -

re;o;nder. List for dlrectlon on 05,11,1997, Q;\
- A , o B : “Qﬁv
\ , : L CEE ' T ’ (V.N.Mehrotra)
[ i * ' _ Vice~Chairman
SKI l |
\\‘ 9./i5.11,97. b/s has been filed on behalf of the. respondents.
N _

Rejolnder may be fided within three weeks. List it on 13 1.98
'1 o for direction. . ' ‘ (1

A TT.»_ /cBes/ ’ ’ : " (V.N. Mehrotra)

‘\lice-chairman

i ~1110./ 13.1.98. Three weeks further

Regolnder not flled 80 far.

LR \\'.

: . tlme is alloued for the same, Llst it on 1(}3 98 Ttr direction. |
jces/ oL . EE : "‘ i o (V.N.:Nehrotra) o

Vice=~ chairman

‘ ’ e

-
.
P

-

| 11/19.3.98 | . . List on 2.6.98 for direction. v
| | ' | | f‘*“fJEng&L%L
o R : " (' L.R .K.Prasad ;
SKS S . . Member (A) .
12/2 .6 .98 Learned counsel for the applicantSvstates that

direction on 2nd of September, 1998

o

( L.R.K, Prasad ) ( V.N, MEhrotra )
SKS Member (A) ' Vice.Chairman

! - no rejoinder is required in this case. List for
-
i




} , o
 13/02,09,98 Pleadlnt,;s ia the case are complete, = -
" o Enter i‘c in the Ready List. C/ ’
‘ o m“" K'Pmsad) (V.N. Mehrotra)
| SKI ' ‘ Merber () Vice-Chairmman
l | -
| 14/21.5.99 None for the applicant. :
- : As the pleadings in this case are complete.
’ ' ' LeL it be llsted for hearing on 21.,7.99 B
1 * .
l : %Q_Q. or
Al (Lakshman Jha) (L.R.K.Prasad) o
- Member(J) Member(a)
o 15/21307,99  For wantsf of time, hearing is adjourned
[ ‘ . t008,09,1999, .
i A ' (Lo j'{. K.Prasad) . (S .I\}amyan} 3

« © SKkJ Mermber (A) Vice-Chaimman

T 0
: iy
) Sl e
. —

16/8.9. .999 List it for hearing on 3. 11,1999, - -

!
I
3
H
i
t

' ( Lakshman Jha ) ‘ ( L.R, K.Prasad )
MBS, | Member (J) : Member (A)
17/3.11,11999 ~ List it for hearing on 29,12,1999,
( Lakshman Jha ) ( L.R.K,prasad )
MES, ~ Menber  (J) | Member (A)
Ia '
i
|
|
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18/29.12.99 . None for the applicant.
sh., V.Jha, Jr. to Sh. Bose, cdéunsel for the resnondte
List it*for hearlng on 11 2,2000 .
. - s .. /» . . !
i AKT /' (L.JHA) ‘ " " (L.R.K.PRASAD)
R MEMBER(J ) MEMBER(A) 2
19/11,2, 2000 For want of time, 1ist it for hearing
' on 544.2000,
. ( S Narayan )
MFS. Vice-Chairman
20/05.04,2 : . ! ’ |
d 000 For want of time, the hearing is adjourmed \/
26.C6.2000, ' \
S KJ s | i £ i

21/2.5. 2000

(L.R.K.Prasad)/Nﬁﬂn‘_——;—“i:> (S.Nar:fngi;/C&
. . ’ )

_ Nore for the parties,

Let it bel isted for hearing on 8. 5.20C0,
S

( S.Narayan )

( 3 R ¥, Prasad—) -~

MES., Member (A) V&ce.Chairman
. X
22 7 )
CM
None appears for the appl icant. On the
requ»st made by shri G.pese, ceunsel for the .
respondents, we direct that this case be listed ™~

at Headquarters on 1.8.2000 fér hearing.'

(L.R.K+Pragady
Member (a)

i~

VARN



23/13.07,2000 s Circuit Bench at manchi s

kY

. skj

24/16, 8, 2000

(L.R.X.Prasad;/M(A) ) (S.Narayan)/V.G.

skj

!;.s.‘ .
J—

i

1

_ None for the applicant.

Shri G.Bose, counsel for the respondents.
Let it be listed on 18.08.2000 for hearing,

— .7

Circuit Bench at Ranchi,

.

———r -

. .

let it be listed for hearing on 21.9,2000,..

MES, s ) | ‘yjeﬁf’é?%f?mgnir
25./ 21.9.2000,
Let it be listed on 18.10.2000 for hearing.
o
/ces/ . | (S NARAYANY -
\ L : VICE-CHAIRMAN
| 26 S
. 18.10.2000 CIRCUIT BENCH- AT RANCHI
No-- oM o . T
None for the parties. Let it be
listed on 19.10.2000 for hear ing.
P
(LR +K.Prasad) (S.Narayan)
v VeC. .
o M@A) |
3 27/19,10,2000 : .Circuitg_e_;.xg_h_at\ fanchi s
None for the applicant,
Shri G,.Bose, counsel for the respondents.
On previous several dates also nobody appeared
on behalf of the applicant to press the instant CA.
We, therefore, directed that this OA be listed on
20.}0.2000 for hearing. In case nobody appears on behalf ‘
of the applicant on the next date, it will be dismissed
for default, ‘ o : é/‘//
. ‘ v

(LR, K. Pr=sad )/M(A) - . (S.Nara- . ﬁd-c
e e tan).
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28/20,10.2000 : Circuit Bench at mnchi 3
' None appears on behalf of the applicant,
Shri G.Bose, counsel for the reslpondents,
Pursuant to the order dated 19,10.2000,
this OA is dismissed for default,

skj (L.tK.Prasad)/M(A) . ‘(S.Naraﬁ )/V . Ce




